FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF JAISANSHU MEDICARE

PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

JAISANSHU MEDICARE PRIVATE LIMITED

Date of incorporation of corporate
debtor

10.01.2018

Authority under which corporate
debtor is incorporated / registered

ROC Delhi I

Corporate Identity No. of corporate
debtor

U74999DL2018PTC328226

Address of the registered office and
principal office (if any) of corporate
debtor

1. Plot No 63, SF BLK A, Kh No 903, Gulab Bagh,
Uttam Nagar, New Nawada Metro station, New
Delhi- 110059

2. Flat No C-4, Shree Ram Apartment, Ram Nagar,
Haridwar, Roorkee- 247661, Uttarakhand.

3. Khasra No 32, Shiv Ganga Industrial Estate,
Lakeshwari Bhagwanpur, Roorkee, Haridwar-
247661, Uttarakhand

Insolvency commencement date in
respect of corporate debtor

30.06.2026(copy of order received on 15.07.2026)

Estimated date of closure of
insolvency resolution process

27.12.2026

Name and registration number of the
insolvency professional acting as
interim resolution professional

Name : Alok Kaushik
IBBI Reg No : IBBI/IPA-002/IP-N00253/2017-
18/10767

Address and e-mail of the interim
resolution professional, as registered
with the Board

Address : G-105, Sai Baba Apartments, Sector-9, Rohini,
Delhi- 110085
Email :alok kaush@yahoo.com

10.

Address and e-mail to be used for
correspondence with the interim
resolution professional

Address : B-124, North Ex Mall, Sector-9, Rohini, Delhi-
110085
Email : cirp.jaisanshu@gmail.com

11.

Last date for submission of claims

31.07.2026

12.

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

Not Applicable

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

14.

(a) Relevant Forms and
(b) Details  of  authorized
representatives

are available at:

Web link : https://ibbi.gov.in/home/downloads
Physical Address : Not applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the JAISANSHU MEDICARE PRIVATE LIMITED on
30.06.2026 (copy of order received on 15.07.2026).




The creditors of JAISANSHU MEDICARE PRIVATE LIMITED, are hereby called upon to submit
their claims with proof on or before 31.07.2026 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to

act as authorised representative of the class [specify class] in Form CA- Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Date : 16.07.2026 Sd/-
Place : Delhi Thanks and Regards
Alok Kaushik

Interim Resolution Professional

In the matter of Jaisanshu Medicare Private Limited

Regn No : IBBI/IPA-002/IP-N00253/2017-18/10767
Registered Address and Email ID woth IBBI

G-105, Sai Baba Apartments, Sector-9, Rohini, Delhi- 110085
Email : alok kaush@yahoo.com

AFA Valid upto : 31.12.2026

Process specific address for correspondence :

B-124, North Ex Mall, Sector — 9, Rohini, Delhi- 110085
Email id for correspondence : cirp.jaisanshu@gmail.com
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Regd. Office: 11th Floor, Tower A Peninsula Business Park, Ganpatrao

TATA Hatlam Marg, Lower Parel, Mumbai-400013 CIN No.: UET190MH2008PLC167552

DEMAND NOTICE

1312 of the Securibsation and Reconstruction of Financial Assets and Enforcament of Secutity
wilernst Act 2007 |"Act”| read with Rule 3 of the Secuniy Interest (Enforcement) Rules, 2002 1*Rules)

Whereas the undersigned beaing the Authorsed Officer of Tata Capital Housing Finance
Limited {TCHFL) under the Act and in exéncisa of powers conferred under Saction 13 (12)
read with Rule 3 of the Rules already issued detailed Demand Motice dated below under
Section 13(2) of the Ad, calling upon the Bomowen s)Co-Bomowen sWGuaranions) (all
singularly or t-.':r;eiher referred fo "Dbligors™yLegal Heir(s)iLepal Representative|s) listed
heraunder, io pay the amount mentioned in the respective Demand Motice, within 50 days
from the date of the respective Motice, as per details given below. Copies of the said
Maotices ara sansed by Registarad PostA D and are avadable with the undersigned, and the
said ObligorisiLegal HeirsiLegal Represantabvels), may, If they so desire, collect the
respaciive copy fram the undersignad on any working day during normal office hours.

In connection with ihe abowe, Nofice i hereby given, once again, b the said Obligon(s)
{Legal HeinspLegal Represantative(s) to pay io TCHFL, within 60 days from the date of the
raspeciive Moticels, the amount indicated herain below: against their respective nameas,
togathar with further inlerast as detalled balow from the raspectve dates mentionad balow
in column id) Hll the date of payment and / or realisation, read with Ehe loan agreamant and
other documentsiwritings. o any, execuled by the said Obligoris). As secunity for due
repayment of the lnan, the following Secured Asset{s) have been mortgaged to TCHFL
by the said Obligons) respectively.

TATA CAPITAL HOUSING FINANCE LIMITED]

DEMAND NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098
Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, (“the Act”) read with rule 3 (1) of
the Security Interest (Enforcement) Rules 2002.

That, Assignor mentioned herein below has assigned the financial assets to Edelweiss Asset
Reconstruction Company Limited also acting on its own/in its capacity as trustee of various trusts
mentioned hereunder (hereinafter referred as “EARC”). Pursuant to the assignment agreements,
under Sec.5 of SARFAESI Act, 2002, EARC has stepped into the shoes of the Assignor and all the
rights, title and interests of Assignor with respect to the financial assets along with underlying securi-
ty interests, guarantees, pledges have vested in EARC in respect of the financial assistance availed
by the Borrower and EARC exercises all its rights as the secured creditor.

The undersigned being the Authorized Officer of the Edelweiss Asset Reconstruction Company
Limited (‘EARC”) under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002. In exercise of powers conferred under the Section 13 (12) of the Act
read with rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued
Demand Notice under section 13 (2) of The Act, calling upon the following borrower(s) of Assignor
mentioned below, to repay the amounts mentioned in the respective Demand Notice issued to them.
In connection with above, Notice is hereby given once again, to the Borrower(s) to pay EARC,
within 60 days from the publication of this notice, the amounts indicated herein below, together with
further interest as detailed in the said Demand Notice, from the date(s) mentioned below till the date
of payment and/or realization, payable under the loan agreement read with other documents/writings,
if any, executed by the said borrower(s). As security for due repayment of the loan, the following asset
have been mortgaged to EARC by the said borrower(s) respectively.

Lioan Mame of ObillgonafLagal Total Oulstanding Duws Date of Demreand
fdecount Mo, |Heirs|Legal Representativels) Bs. as on below Dalns Medice & NPA Datn
TCHHLIJ:!EEE]HI Anup Kumar As on DE/OTI2026, an 07-07-2026
00100441435, | (Borrower) Mrs. Mamita | amount of Rs. 19,593,262 &
TCHINDZESD 'I{uman (Co-Borrower) (Fupees Minstean Lakh | 02-07-2026

00100441555 | Ninety Theee Thousand

Two Hundrad Sikty Two
Only} Is due and payable
by you under the loan
account TCHHLOZ53000
100441435 and an
amount of Rs, §7,986/-
{Rupees Eighly Seven
Thousand Ning Hundred
Eighty Six Only) is due
and payable under the
loan account no TCHIN
0359000100441555 by
you i.e. fotaling to
Rs. 20,681,243 (Rupees
Twenly Lakh Eighly One
Thousand Two Hungred
Forty Eight Only)

S| | Name Of The Borrower(s)/ Co-Borrower (s)/ | Demand Notice | Assignor & Details

No Loan Account Number Date & Amount of the Trust
1. DHEERAJ KUMAR ARORA (BORROWER) 11-06-2026 and IDFC First Bank
1 2. NIRMAL ARORA (CO-BORROWER) % 59.72.438.07/- Limited & EARC
3. VINAY KUMAR ARORA (CO-BORROWER) DV Trust SC 468

LAN:- 7260668 as on 11-06-2026

DESCRIPTION OF THE PROPERTY: All The Piece And Parcel Of The Property Consisting

Of Mcf No. 443, One Half Northern Southern Portion Of P No. 114, Block — C, Gali No.- 5,
Mustail Kh. No. 98, Killa No. 4/2(4-12), 7(7-13, /6/2(2-17), Vaka S.G.M., Measuring 167.5 Sq.
Yds, % Part Measuring 83.75 Sq. Yds., Faridabad, Haryana, Which Is Bounded As
Follows: East: Others Plot, West: Rasta, North: Rasta, South: Khet Of Vipin Singh.

1. PREM KUMAR SINGH (BORROWER) | 17-06-2026 and Religare Housing

2 2. MADAN SINGH (CO-BORROWER) % 994 351.95/- Development
LAN:- XMHDOUN00050203 & 062006 | Finance & EARC
XMHDOUN00050602 | as on 1705 Trust SC 421

DESCRIPTION OF THE PROPERTY: All The Piece And Parcel Of Plot No. 53, Khewat No. 151
Min/1 34, Khatauni No. 210, Mu No. 5, Killa No. 8/1(3-4), Mu No. 59, Killa No. 16/2(5-17), 24/2(3-
17), 25/1(7-5), Mu No. 60, Killa No. 11/3(0/15), 21/1(0-1), Mu No. 63, Killa No. 4/1(5-7), 4/2(2-8),
5(5-18), 6/2(4-5), 7(8-0), 14/1(1-7), 14/2(7- 6), 15/1(1-17), 17(2-1), Khewat No. 152/135, Khatouni
No. 211/195, Mu No. 59, Killa No. 17(7-3), 24/1(3-17), Area Measurin 50 Sq. Yds., Agwanpur,
Mouja, Faridabad, Haryana, Which Is Bounded As Follows: East: Other’s Property, West:
Other’s Property, North: Other’s Property, South: Road.

Description of the Secured Assets | Immovable Properties | Mortgaged Properties:
All Piece & Parcels O Buill-Up Second Floor Back Side weslem porlion, without
RociTarrace Right, Area measuring 30 Sq. yrd i.a. 41.80 Sq. Mir, A pari of buit up plot no.
B-2168, Mearuti Apariment (08 Plol No. 22}, out of total land area maasuring 83,615, Mir,
Ot of kahsra no. 623, Situated in the area of village Mirzapur New Dethi-110045 with
all common amenities mentioned in Sale Deed. Boundaries: East- Front Side flat/
Siread 15, West: Street 8L, North: Propsry Mo, RZ-B-263, South; Other's Properdy.

If the said Borrowers shall fail to make payment to EARC as aforesaid, EARC shall
proceed against the above secured assets under the section 13 (4) of the Act and applicable
rules, entirely at the risks of the said Borrower(s) as to costs and consequences. The
borrowers are prohibited under The Act from transferring the aforesaid assets, whether by
way of sale, lease or otherwise without the prior written consent of EARC. Any person who
contravenes or abets contravention of the provisions of the Act or Rules made
thereunder, shall be liable for imprisonment and/or penalty as provided under the Act.

TCHHLO3590 | Mr. Sagar Choudhary | As on 07/07/2026, an amount| 07-07-2026
00100157215, | (Borrawer) of Re. 54,92 137/- (Fupess &
TCHIRGI53D |Mrs. Deapa Rani Fifty Four Lakh Ninety Two 04-07-2026
00100161160 | (Co-Borrower) Thousand One Hundred Thirty
Saven Unly) is due and
payable by you under the
loan account TCHHLO3SS
000100957215 and an

amount of Rs. 2,22 057/-
[Rupees Two Lakh Twenty Two
Thousand Fifty Seven Daly) is

due and payable under the
loan account no TCHING3S
9000100161160 by you Le.
totaling to Rs, 57,14, 194/-
(Rupees Fifty Seven Lakh
Fourteen Thousand Ona
Hu“-:!-f&d Minaty Four {:w-h,.j

Place: Faridabad, Haryana Sd/- Authorized Officer
Date: 11.06.2026/17.06.2026 For Edelweiss Asset Reconstruction Company Limited

_.4; E 1,_|W.H|:._

s ESPIRE HOSPITALITY LIMITED

g ’" Teé Regd Off: Shop No#1,Country Inn,Mehragoan,Uttarakhand-248179
bt Corp Off: A-41, Mohan Co-operative Industraial Estate, New Delhi-44
CIN:L45202UR1991PLC000604,( E):cs@espirehospitality.com
(T): 011-71546500 ,(W):www.espirehospitaliy.com
NOTICE

Notice is hereby given that the Extra-Ordinary General Meeting (“EGM”) of the Members
of Espire Hospitality Limited (“the Company”) will be held on Friday, August 7, 2026 at
10:00 A.M. (IST) at Country Inn Nature Resorts, Mehragaon, Bhimtal, Uttarakhand -
263136, through Physical mode to transact the Special Business as set out in the Notice of
the EGM.

The EGM s being convened in accordance with the provisions of the Companies Act, 2013,
the Rules made thereunder, the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015, and the applicable circulars issued by the Ministry of Corporate Affairs
and the Securities and Exchange Board of India.

The Notice of the EGM along with the Explanatory Statement has been sent electronically
on 15.07.2026 to all Members whose e-mail addresses are registered with the Company,
Depositories or the Registrar and Share Transfer Agent (“RTA”). The Notice is also
available on the Company's website www.espirehospitality.com, and on the websites of
BSE Limited www.bseindia.com.

Pursuant to Section 108 of the Companies Act, 2013, Rule 20 of the Companies
(Management and Administration) Rules, 2014 and Regulation 44 of the SEBI (LODR)
Regulations, 2015, the Company has provided the facility to its Members to cast their votes
electronically through the remote e-voting system as well as e-voting during the EGM.

The details of remote e-voting are as under:

* Cut-off Date: Friday, 31st July, 2026

+ Commencement of Remote E-voting: Tuesday, 4th August, 2026 at 9:00A.M. (IST)

* End of Remote E-voting: Thursday, 6th August, 2026 at 5:00 P.M. (IST)

The remote e-voting facility shall be disabled thereafter. Members who have cast their
votes through remote e-voting may attend the EGM but shall not be entitled to vote again at
the Meeting. Members attending the EGM, who have not cast their votes through remote e-
voting, shall be eligible to vote during the EGM.

Members holding shares in physical form may register/update their e-mail address, mobile
number, bank details and other KYC particulars by submitting the prescribed forms with the
Company/RTA. Members holding shares in dematerialized form are requested to update
their details with their respective Depository Participant(s).

Any person who becomes a Member of the Company after dispatch of the Notice and holds
shares as on the cut-off date (31st July, 2026) may obtain the login credentials for e-voting
by following the procedure mentioned in the EGM Notice.

For detailed instructions relating to e-voting, Members may refer to the Notice of the EGM.
In case of any queries, Members may contact NSDL at evoting@nsdl.com or the Company
atinfo@espirehospitality.com.

By order of the board of Directors

For Espire Hospitality Limited

Sd/-

Sumeer Narain Mathur

(Company Secretary & Compliance Officer)
Membership No: FCS9042

Address: House No. B-803, Dronagiri Apartment,
Sector-11, Vasundhara, Ghaziabad - 201012

Place: Delhi
Date: 15.07.2026

e CAN FIN HOMES LTD
. CIM : LAST10MAT98TPLCOOBESD
I':'EII'I-HI'I.HNIH“LI.I-.I

Above Rewari Co-oparative Bank, Near Hanuman Mandir, Sohna

Road, Dharuhera-123106, E-mail: dharuheraf@canfinhomes.com,
Ph No : 01374-242381/29T604, W, TEZSTI165

APPENDIX- IV-A [See proviso to rule 8 {1)]

IR A MAN A [ DT

Sale notice for sale of immovable properties

E-Muction Sale Motice for Sabe of immovable Assets: under the Securiization and
Reconstruction of Financia! Assets and Enforcement of Security Interest Act, 2002 read
with provise to Rule 9 (1) of the Sacurity Intarest (Enforcement) Rules, 2002
MNOTICE iz hereby given bo the public in general and in particular o the Borrower [} and
Guarantor (3) that the below described immovable property morigaged fo the Secured
Creditor, the physcal possession of which has been taken by the Autharisad Officer of
Can FinHomes Lid., Dharuhera Branch, will be sold by holding e-auction on “As is where
is", “Asiswhalis™, amd "Whalever there iz” on 05.08. 2006 for recoveny of Rs. 21,95,060/-
(Rupees Twenty One Lakhs Ninety Five Thousand and Sixty Only) due ta Can Fin
Homes Lid. from Mr. Bharat Choudhary Slo Mr, Tikam Singh & Mr. Tikam Singh Slo
Mr. Nanava Singh & Mrzs Jitesh Devi Wio Mr Tikam Singh [Borrowers) and Mr.
Chandra Prakash S/o Mr. Laxmi Narayan (Guarantors), az on 16072026 together
with further interest and other changes thereon. The reserve price will be Rs, 8,10,000/-
(Rupees Eight Lakhs Ten Thousand Only) and the eamest money deposil will be
Rs.81,000/- {Rupees Eighty One Thousand Only)

(Description of the immovable proparty)
Flat No. 979, 3rd Floor, Aravall Vihar, Bhiwadi Bajasthan - 301019, The Boundaries of the
propery are as under: Morth: Open Land South: EntrnSlaircase, East: Flal No — 380
West FlatNo-273 Known Encumbrance: N
The detailed terms and conditions of the sale are provided in the official website of
Can Fin Homes Ltd., (htps:/wew.canfinhomes.com/SearchAuction.aspx).
Link for participating in e-auction ;: www.auctionbazaar.com
Date: 16.07.2026
Place: Dharuhera

Sdi- Authorized Officer
Can Fin Homes Lid

P T

Description of the Secured Assets | immovable Properties | Hur‘tgaged Properties:
All Piece & Parcels OF The Residential Flat Mo, D-713, ﬁ'Ih Floor, having 177.83 E—:l ML
Covered Area 130.52 Sq. Mt "SUPERTECH PALM GREEN Situated at residential
colony Major Dhyanchand Nagar, Delhi Road, Meerut. UP with all commaon
amenities menticned in Sale Deed. Boundaries: East- Flat Moo D-714, West- Fiat Mo,
0-712, ‘-.Iurl**—l."',q:-mrrr:inFaEEageHH Euulh-FarhAraa-:ﬂa'ﬁw]

e e e e e e s — 2

TCHHLO3510 | Mr, Salman Khan |
001009215968, Lﬁtmwar
TCHINO35100! Mrs. Tamnna

ST ey N e LA T

As on 07/07/2026, an amount of
Rs. 16,60 431/ (Rup=es Sileen &
Lakh Soty Thousand Four Hundred | 04-07-2026

0100134538, ![En-En-rr-nw] Thirty One Only) is dus and
TCHINDIS9] | payable by under Loan
pOE00297Ta3 Account No. TCHHLO3S100010

0131968 and an amount of
Rs. 77,853/ (Rupees Seventy
Seven Thowsand Eighi Hundred
Fifty Three Cnly) is dus and
payable by you under Loan
Account No. TCHIND3S1000100
124589 and an amount of
Rs; 2,75,648/- (Rupees Two Lakh
seventy Five Thousand Six
Hiedned Forty Eight Only) s due
and payable by you under Loan
Account No, TCHINOZERD00A0
0217793 Lo, totaling to
Rs. 20,13,932/- [Rupees Twenly
Lakh Thirdeen Thotsand Nine
HIJI'rI:|rE'-:1|TI'1 iy T.m:u Erh.':l

ST A

Elest;rlplmn of the Secured Assets | Immovable F"rugeﬂles |' Mﬂrtgaged F"ru erties:
All piece & parcels of Residential Flat Mo, GF-1, Front Side, Ground Floar, MIG, Wthuul
Rood Righf, Area Measunng 84 50, Yrd. ie 70,24 =g ML, Flat Built On Plot No. G-229,
Situated at B3.LF, Yed Vihar, Village Sahdullabad Pargana and Tohsil Loni District
Ghaziabad, Uttar Pradesh with all common amenities mentioned in Sale Deed.

| ne-07-2026 |

TCHHLO3590 | Mr. Avijit Biswas | As on 0BI07/2026, an amount of | 08-07-2026

00100295280, 1L?urmwerﬁ Rs. 40,30,037/- (Rupess Forty Lakh &
TCHINO35900 | Mrs. Sabita Thirty Thousand Thirly Seven Only)| 04-07-2026

0100253512 |Biswas & s due and payable by you under
Mr. Nitya Gopal | the loan account TCHHLO3590
Das 00100295280 and an amount of
(Co-Borrawer) Rs. 1,917,138/ (Rupees One Lakh
Seventzen Thousand One Hundred
Thirty Eight Onily] is duwe and
payable under the loan account
no TCHIND3530001002%9512 by
you i.e. iotaling to Bs. 41,47,175/
[Rupeas Forty One Lakh Forly
Seven Thousand One Hundred
seventy Five Only)

Description of the Secured Assets | Immovable Properties | Mortgaged Properties:
ALLPIECE & PARCELS OF Freahold Unit/Portion Bearing Me. 5, Second Floor, (Back side
Left Side Unit) Area Measuring T5.25 Sg, Mir. Ownershio right in the said Plot of land
measuring 730, 3q. Yrd. Bearing proparty Mo, 33-B/4/%, Comprised in Khasrs No. 553,
Situated at Kishan Garh, Mehrauli, New Delhi-with all comman amenities mentioned
in Sale Deed. Boundaries: East- Fiat Mo. & Other's Property, West- Fiat No. 4/Eniry
Road, North= Tower Mo, 3 Other's Property, South- StaircasaTower Mo. 1

00100458136 | Through his all | Hundred Forty Sevan Only) is due

legal heirs and payable by you under the
Borrower) loan-account TCHHLO3S00010
rs. Sushma 0457315 and an amount of
Wio Mr. Rs. 1,01,252- (Rupees One Lakh
Rajkumar Sagar | one Thoysand Two Hundred Fifty
Co-Borrower! Two Only) is due and payable
a8 EILHE“] & under the loan account ne
mi'al ;"“'i‘r“"“ TCHIND359000100458136 by you
E cg_Bm i Le. tolaling to Rs. 15,48 499/-
(Rupees Fiftaen Lakh Farly Eight
Thousand Four Hurdred Nimety
Mine Cmiy)

TCHHLO3590 | Late Mr. Mukul As on (072026, an amount of H-ﬂ?-!ﬂiﬁ_
00457315, | Bagar Slo Mr. Rs. 14,47,247)- [Rupees Fourleen &
TCHIND3390 |Rajkumar Sagar | Lakh Forly Seven Thousand Two | 02-07-2026

Description of the Secured Assets | Immovable Properties | Mortgaged Properties:
All piece & parcels of Flat Mo, 3-2, 2nd Floor, Front LHS, having covered area 41,60 Sq. ML
fial built on Piol Mo, D450, Black -0, situated at residential colony Indraprastha,
Pargana and Tehsil Loni, District Ghaziabad, UP, with all common amenities
mentioned in Sale Deed. Boundaries: - East - Road 3 Mir. Wide, West - Entry Falt Mo,
EF &'mheer H:«urth FIath- SF- 1.P$:|tHu 443, South -Plat No. 451

and payable by you under the loan
account 10641602 and an amount
of Re. 70,806/ (Rupeas Savenly
Thaousand Eight Hundrad Six Only) is
due and payable under the loan
account no TCHINOITO000100
071045 by you Le. totaling to
Rs. 10,00,532/- [Rupees Ten Lakh
Five Hundrad Thirty Twa Only)

10641602 & | Mr, Prem Eungh As on 09/07/2026, an amount of | 09-07-2026
TCHING3ITOO0 ﬁh:rmwerﬁ Rs. 8,29,726/- (Rupses Nine Lakh &
00100071043 | Mrs. Manju Twenty Nme Thousand Seven 04-07-2026

(Ca- Bmmw] Hundred Twanty S Only) I8 due

Description of the Secured Assets | Immovable Properties | Mortgaged Properties:
All pieca & parcels of Plot situated at Khasra Mo, 119M, Nagar Migam Ne., 38/5NP-23 area
admeasuring 161 Sq Mir. Sarwan Magar, Sevia jat, Agra , Uttar Pradesh — 282001 with
all common amenities mentioned in Sale Deed. Boundaries: East-Piot, West - Rasta
15Feel, North—-Rasta 15-Teet South =Flot

e S T e = NP L SR P

*wilh further inlerasl, a:;!dllu::-nal Inlerest at the rate as more particulary stated in respactive

Demand Motices dated mentioned above, lnuden1ale: enat-:s s0sls, chames sl incurred
fill {he date ufga,'nen!a.nﬂ-fnr realization, Hthe sasd Lshall fail to miake payment i
TCHFL as aforesaid, then TOHEL 5hall1prl:lue--:l ﬂ:ﬁt g above Secured Assel(s)
Immovatde Propertylies) under Seclion Mi- of the saxd Act and the apphcable Rules
entirely al the risk of the said Oblgos|s)/Legal Heirls) Legal Reprasentalive{s) as to the
cosls and consequences,
Thie =aid Obligorjs)iLegal Heir(s)/Legal Represantativejz) are prohibitad umder the said
Act to fransfer the aforesaid Secured AssetsVimmovable Pro arl'ﬂies:-. whithes by way
of eale, leaze or otherwisa without the prior writien consent of TCHFL. Any person who
contravenes or abets contravention of the prowisions of the Aot or Rules made thereander
shallbeliable for imphsonment andor penalty as provided under theAct,

DATE :- 17-07-2026,
PLACE :- DELHI NCR, AGRA, MEERUT Sd/- Authorised Officer
GHAZIABAD Far TATA CAPITAL HOUSING FINANCE LIMITED

: OFFICE OF THE RECOVERY OFFICER - Il
ﬁ DEBTS RECOVERY TRIBUNAL-1I, DELHI
4TH FLOOR, JEEVAN TARA BULIDING,
by PARLIAMENT STREET, NEW DELHI - 110001
Under the provisions of Second Schedule of Income Tax Act, 1961

E-AUCTION SALE NOTICE Dated: 29.06.2026

R.C. No-258/2025

IARC VS D. GRAINVILLE PVT, LTD.
"ORDER"
Az per my order dated 29.06.2028, the under mentioned properties will be sold by public -
auction sale on 19,08 2026 in the said Recovary Certficate: -
The auction sale will be "online e-Auctioning” through website
wawauchionti et
Diate and Time of Auction: 15.08.2026 batwean 11.00 am and 12.00 noon
{With extensions of 5 minutas duration after 12 noan, if required)

DESCRIPTION OF PROPERTY

; . | Earmest Money

Lot Description of Property Reserve Price ;

1. | ShopMes. 204 Ta 205, 210 To 216 (12 Shops) Having Tofal :
Area of 2240 Sq.Mt Situated At Chandan Deep Complax, 10500000 10,50,900k
1stdF_'|E-Er..i.I-nm' Road, Gurgaaon, Ha.rynna

2. | Property Admeasuring 2500 Sq. Yards Boaring Shed ;. X
Me.SD And Shad No&D Sitwated At Focal Polnt. Near il
Chandigarh Road, Rajpura

TERMS & CONDITIONS:

1. Theauchon sakwil be "online througha-auchon” though websils potal, wees aticliontsgernet

2. Tha EMD shall ba paid eithar frough Demand DrattPay, Order in favaur ol the "Recovary Oificer -

I, DRT-II, Dalhi-Al: R.C. No: 2582025 or through NEFTIRTGS ta e following account - HOFC

BANK. Manockjl Wadia Bullding Ground Floor, Manik Matwan| Mairg, Fort, Mumbal- 400023;

Account Mo BOED0310020239, IFSC Code HOFCODOBOED"™. The sad Demand DeaftPay Onder

qua EMD; slong wilh ses-afiesied copy of idenity {woler [-cardidriving icenseipasspor], which

shoulkd cantain fhe sddress lor fubure communicatian, snd ssll-attesied copy af PAN card, and nthe
case of n-:.npang.l copy of rascluban passad U!l' fhe baard membsars of ha campary of any allsaf
documant confrmeng reprasentationatiomey of tha camparny also must reach the Office of the

Recavery Officar-ll, DRT-I, Delhi kxtest by 17082026 before 4.00 M. The EMDar origing pracd

of EMD recaived thenzafier shall not ba considanac. inaddition, tha bid form anmeced duly filisd

should also riach xs per the aforesaid iiming,
The envelops containing EMD. akong 'with details of the sender, Le, sddress, e-mail Iland mobie

nismber, ale,, should be super-scribed "RC Mo 258 2025",

4. Theproparly is beng sak] on "asis where is basis” and "as s what is basis”,

The hiddars are advisac to go Siraugh the portal weeauctiontiger.net for detailed darms and

canditions Yor e-suclion sale bedore submitling ther bids and laking. part in the a-suction sale

proceedings andior contact Sh.¥arnin Gupta, Manager Legal CHF Mabile Mo, 7770042174 Emall

0 varun,guptadbtarc.coln

£, Prospeclive bickders are required fo register themseives with the portal and ohisin fogin 0 and
Password well in advance, after deposit of EMD, which is mendatary for badding in the above 2-
aucian, from M's, E-procurement Technologies Limited - AuctionTiger, B-T04, Wall Shaei -1
Opp. Orient Club Nr, Gujarat College Ellis Bridge, Ahmedabad - 380006 Gujarat (India)
Contact Persan;  Mr. Praveen HKumar Thevar, Contact No 9722778828 Email
D praveen.thevanBauctiontiger.net, hitpidr.auclioutiger.nat.

T, The inberested bidders mary avall onlng Trahing on e-aucton, aftér depesit of EMD, fom Mis. E-
procurement Technologles Limited- Auction Tiger, B-T04, Wall Sheet - 11 Opp, Crient Club, Nr.
Gujarat. College, Elis Bridge, Ahmedabad 3820006 Gujarat (India) Contact Persan; Mr.
Praveen Kumar Thevar, Contact Mo, 3722778828 Email ID; praveen.thevan@auctiontigernet,
http:idirl, suctionkiger, net

E. Only those bidders holding valid usar ID & Password and confirmead pavment of EMD fheough
dernand drallipay arder shal be ahgibla b paricpale in on ling e-aushan

8. The prospective buver mayinspectihe sitg on06.08 2026 & 0T 08 2026 from 10030AM ba 04,00 PM.

10. The interested bidders, who have submitied (helr Bos not below fe reserve price by 17.08.2028
before 4,00 PM in the ofiice of the Recovery Offcer-ll, DRT- I, Defi, shal be eligitle i participatain
the g-auchion tbe held from 11,00 AM to 12.00 Noon on 15.08.2026. In case bid & placed in fhe
tasl & minutes of the closing Sme of the auchion, The desing Bme will automatizally get extended for 5
mindiles:

11. The bicders shall improve Beir offar in muliples ol Rs.2 00, 000 {Rupses Twa Lacs Only) foreach
ot separately)

12, The unsuccezstul bidder shal taie the EMD dirsciy from, the Offlcs of Recovery Officer-ll, DRT -
II, Dl bUCH bank, immediataly on closure of the e-auchion sale proceedings.

13, The Succassiul /ighast bidder shall heve fo prepars and deposit Demand DrafPay Order for 25%
of the bidisale amount, after adjusing the EMD, favoring Recovery Offcer-ll, DRT-I, Deihi Alc RLC.
Wa. 258/2025 by next bank working day i.g, by 04,00 PM with ihis Trbunal, Gifng which fre EMD
shall ba farkailed,

14; The successfulfighast bidder shal deposit, thvough Demand DraftfPay Order favoning Recovary
Officer-l, DRT-Il, Deshi, A G, No. 25872025, 1he balanos T5% of the sak procesds before the
Recavery Officer-l, DRT-Nl, Delhionor tedora 158 day from e-date of aucticn of the proparty
axclusive-of such day, or ifthe 156 day be Sunday or other hokday, thenan the first affice day afer
fhe t5th day aong with ke pourdaia fes @ 2 % uplo Rz 1,000 and @ 1% on e axtess of such
gross amound over Bz, 10007 in Favour of Regstrar, DRT-H Dalhi, {In case of depesit OF batance
amaunt of Ta% throwgh past the same should reacn the Recovery Cifioer &5 abowe). In case of
dedault of payment within e preacnbed perind, the property shall, be re-sold, after the issue of fresh
praclamalicn of sale. The taposit, after-defraying the expenses of the sele, may f Bie undersigned
{hinks ft; be Fodalad to the Govammeant and the defaulling purchaser shall fodfal.all cams (o the
proparty of b aey part of (he suem forshich ILmay subsequently be sold.

15, CHFIWCH Bank is direcled b serve the Sale preclamation on Chs through Tast, speed post, courier
ardd by affisalion at the conspicucus partof the property and by bead of drum in &5 vicniy and & copy
of the same be placed on tha natice board of the Tribunal,

16. Sale Proclamalion be alsa pubishad in e Hewspapars in English as well as in varmacular language.
hanireg adequasely wide droulafion inthe area.

17, CHFWCH Bank 5 directed fo confirm dhe publication of advertisement in the News papers and ceigins!
procds of the publication be filad bedara next date of hearing

18; The undersicned resances Se ighl bo accept any or reject 8l bids, it nol feund ascaplable or 1o
peetinnng tha auchon al any me sithaul A556MRg B FAASen Whatsoaver and e dactson In this
regand shall be final,

Lad

£n

SCHEDULE OF PROPERTY

Dascription of the Revenue | Detailz of any | Clalms, If any, which have
property bo be sold assessed upon | encumbrance| been put forward to the
the property or | 1o which property, and any other
any part there | property is | known pariculars bearing
of liable on lts nature and vaiue,
Shop Nos, 201 To 205, 210 To 216
(12 Shops) Having Total Area of
2240 St Siuated Al Chandan | Mot known Mot krown Mol known
Deep Complex, 18t Floar, Alwar
Road, Gurgaan, Haryana
Property Admeaguring 2500 5q.
Yards Bearing Shed Ne5D And
Shed Wo.ED Sifuated Af Focel | Mot known Mot known Naod knawn
Point, Near Chandigarh Road,
Rajpura

Marter be listed on 28.07.2026 for fling affidavit of serdce of E-auction sale natice with proafs of
strvice (including track resubls qua speed post and courser) and dastl, original proofs of
ipublication in newspapers and wider pubdicity including website for the purpese E-auction.
(Vaatsaltya Kumar)
Recovery Officer-ll,
DRT-ll, Dathi

| Place: Dalkl

FORM A
PUBLIC ANNOUNCEMENT
|Under Regulation 6 of the Insolvency and Bankrupicy Board of India
{Insolvency Resolution Process for Corporate Persons) Ragulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF
JAISANSHU MEDICARE PRIVATE LIMITED
RELEVANT PARTICULARS
1 _Name nf Corporate Elel:ltnr JHS.I.HEHI.I MEDIGHHE PRIVATE LIMITEB
2. Dafaof |'1|:r.r|:-:|raIF|r of Corparate Deater | 10 . EI]I1E

3. Buthonty undar which Corposate Debloe s | Hemslrar ol C Companies, Dol 1
incarpoerated | regislered

4_'C:¢'|:t|rE|IE |.!‘|E|'I|i1!|' Ng. | Limitad Li.Eih"'ﬂ‘!,'
dentification Ma. of Conporate Deblor
3. v ess ol the redestaned affice and

7499900 201BPTC 328228

|1 Plat Me.83 SF BliA Kh Mo.503 Gulab Bagh Lltam

prrcipal office [if any) of Caparale Dabbar | Magar Mear Mawada Meina Stalion, Naw Dalhi- 110062 |

2 Fal Mo G4, Shrae Ram Aparimenl, Ram
Magar, Haridwar, Roorkae- 247681, Ularakhand.
(3. Khasra No 32, Shiv Ganga inousiral Estate,
Lakashivar Bhagwangur, Racckes, Handwar-247681,
{ | Uigrakhand
G Iselency COmemencement dae in 30,06, 2026 {copy of arder recetved on 1507 202E6]
respecl of Corporata Deblor
7 .Estmalad date of ciasure of inspivency
resoldlion pracess
& 'Nameand Registration number of the
insatvancy professional sching s Inberim
Fesalilion Pralessional

4. Address & email of the inferim resakilion
professional, &s regisiersd with tha board

1[.'5'.-:|m:—5a anid a-mai o b= 1=ed far
cofrespandanca wih he inlénm
_Hesné.llirn Prafessional

11, 'Lastdaba for submission of tlaims | 31.07.2026

12 Classes of creditors, # any, under dausa {b) | Mot Applicahle
of sub-gacion (5A] af saction 21, ascertained
by o2 Irvierim Riesaluion Pr:fmsktnﬁ .

13 Mames af nsakency professianals dantifisd | Mot Applicabla
b el a5 aithonsed representative of crecdion
i chass (e names for sach dess)

14 13] Relewant farms and
it Dietai= of autharized represantatvas

arg avalabl &t

27.12.2026

| Alok Kaushik

Reg. No.; IBEVIPA-O02AP-RIG2 SN2 T-A610TET
AFA Valid Updo - 37 122028

(3-105. Sal Baba Apatmends, Sectord, Rohiry

Cedhi- 110085, Emall » alok_kaushi@yahoo, com

{ Email : cirp jaisanshui@grmail com

: Wab ik ; hips: okl govinfhomeidesnicads
Physical Addrass ; Mot applicable

Natice 5 harehyr qiven that the Nafiona I:nn'pnm Law Tribunal has ordarad the commencament E-‘s:
corporata imselvency resciufion process of the JARSANSHU MEDICARE PRIVATE LIMITED: on|

30.06. 2026 {copy of order recaivad an 1507 20246),

The creditors of JAISANSHU MEDICARE PRIVATE LIMITED, are heraby celled upon to submi their |
ciaims with proof on or bafore 31,07, 2026 to the interim resoition professional a1 he address mentioned

againstentry No. 10
The financial creditors shall subsmit gheir claime with proof by electronic masre ondy_ All cthercraditons may
subemilthe damswith proof in parsan, by pastor by alaciranic means

Afinancial eradilor belonging b 8 dass, as |Isled agamns! the enlry Mo, 12, shall Indisale |15 chice of
authorised rapresanlative fom amang ha hrae inselvency profassionats Eled againslentry No. 13 0o act
a5 aulharsad reprasendalive ol the ciass [specily class]in Farm CA- Not Applicable.

Submission of falsa or misleading proofs of chaim shall atract panaliies, Sdl-

Alok Kaushik |

Interim Resolution Professional,

Date : 16.07.2026 In the matiar af Jaisanshu Medicare Private Limited

PUBLIC SUMMONS/NOTICE
Shree K GOYAL Advocate for Plaintiff
In the court of Hon’hle Principal Sir. civil Judge Mr. M.G.Shah,
At. Gandhinagar Gujarat State

COMMERCIAL CIVIL SUIT NO. 21/ 2024

NEW NEXT DATE 02/07/2026

PLAINTIFF - BANKOFINDIATHROUGH POOJA SHRVIA CHIFE MANAGER
CHANDKHEDA BRANCH

OFFICE :- STAR HOUSE, C-5, “G" BLOCK, BANDRA KURLA COMPLEX,
BANDRA (EAST), MUMBAI - 400051 AND BRANCH SITUATED
AT 109-110, FIRST FLOOR SHRI SARJU ARENA, B/H SATYAMEV
HOSPITAL CHANDKHEDA, AHMEDABAD

V/s

DEFENDANT : BRIJESH KUMAR GAUTAM PROPRIETOR M/S FASTECH
INDUSTRIES

ADDRESS - G-1001, 10TH FLOOR TIVOLI APPARTMENT GODREJ GARDEN CITY,
NEAR JAGATPUR FATAK, AHMEDABAD-382481

ALSO AT :- 332, BLOCK - E-,SUMEL -8,0LD BHARAT BOBIN MILL, NEAR AJIT MILL
CHARRASTA, RAKHIYAL, AHMEDABAD-380023

ALSO AT :- B/518,CITY CENTER - 2,SCIENCE CITY ROAD, SOLA, AHMEDABAD-
3800059

ALSO AT = 1377,INDER COLONY BAGU, GHAZIBAD - 201009

You are hereby informed that the above stated plaintiff have filed this above
mentioned Commercial Civil Suit 21/2024 against you. For suit amount of
Rs.10,72,031.80/-. (TEN LAKH Seventy Two thousand thirty one Rupees and Eighty
paisa only). The honourable court was pleased to issue notice upon the
respondents, Although as the notice remained unserved. the Hon'ble Court was
pleased to pass order below Exhibit-9 vide order Dated 07/08/2025 for service of
notice by public summons through newspaper having wide publication and
circulation over the area of address of defedents given on record.

You opponent are hereby informed by this notice to appear before this court in
person or by pleader on 02/07/2026. Also take notice that if you fail to appear on or
before this date mentioned above, the matter will be heard and determined in your
absence.

Issued today on 02/04/2026 under the seal and signature of the Court

Prepared by Cheched by By order
(U.B.MEHTA) (H.A.Rathod) (N.M.Solanki)
Assistant Superintendent _ Registrar
Pri.Sr.Civil Court, Pri.Sr.Civil Court, Pri.Sr.Civil Court,
Gandhinagar Gandhinagar Gandhinagar

| B-124, Moeth Ex Mall, Sector3, Rotnl, Delh- 110085 |

Regn. No.: IBBINPA-002P-NOO253 201 T-18/10767 |

¥  SEASONS TEXTILES LIMITED

OEASOHOD CIN - LT4393DL 1986PLCO24058
Regd. Off: 26, Feroze Gandhi Road, Lower Ground Floor,
Lajpat Nagar - 1N, New Dalhi <110 024
Phone: 0120-4650000, Fax: 0120-4351485,
Website: www.seasonsworld.com, E mail: cs.stl@seasonsworld.com

WOTICE TC THE MEMBERS FOR THE 40 AMNUAL GEMERAL MEETING OF SEASONS
TEXTILES LIMITED [THE COMPANY) TC BE HELD THROUGH VIDED CONFERENCE
(VC)IOTHER AUDIO-VISUAL MEANS (OAYM).

The 41" Annual General Meeting ("AGM™) of the Company will be held on Wednesday,
August 19, 2026 51 12:30 P M (15T) through VCIOAYM, in compliance with provisions of the
Cormpanies Act, 2013 and the Rules made thersunder and the SEBI (Lizting Obégations and
Disclosure Regumements) Regulations, 2015 (SEEBI Listing Regulations) o transact the
business set forth in the Motce of the AGM approved by board of Direciors atits meating held
oni My 24, 2026

The Annual Report for Financial Year 202526 including the MNotice of AGM will be send
Ihrough electranic mods boall those members whoss email addresses ane registered with the
Cormpany, Skylinge Financial Services Prvate Limited {(“Skyling"), RTA TDepositonias!
Deposiony Parficipaniis). A physical communication contzming the weblink and Cluick
Razponse (OR) Code of the Anncal Raport for FY 2025-26 incleding the exact path, will ba
sent bo those members whose emad addresses are nol registensd.

The Motice ofihe AGM and Annual Report for the Financial Year 2025-26 will be hosted on the
Company's websile al wawseasonsworld.com and also on the website of the Slock
Exchanges i.g. B3E Limited al www bseindia.com-and on the wabsie of Cantral Depository
2envices {India) Lenited [CDSL) &t www evolingindia.com. Members can participate in the
AGM through VCIOAVM facility or view tha live webeas! al hitps:twww.avatingindia.com!,
The detailed instructions forjoining the AGM are provided in the Mofice of the AGM, Members
attending the AGM through VCIOAVM only shall be counted for the purposas of quonem
under Section 103 ofthe CompaniesAct, 20135,

Marmbers are requested b contact their Dapasitary Parbicipanlis), In casa the shares are held
in elecironic form-and io Skyline Financial Services Private Limited, in case the shares are
hedd in pivwencal form, for updating thelre-mall address and mobile number

Membssrs holding shares in physical form, who have notregislered their e-mad address may
gt their email address and mobidéa numbear registered with Sking; by fumishing Form 1SE-1,
Form [58-2 and 5H-13 (available on the Company's website at www.seasonsword.com
along with the necassary attachments mentoned In the said forms o Skyling Financial
Services Privale Limited. D-153A. 151 Floor Okhla Indusdrial Area, Phase - | New Delhi-110
020 Allernabively, shareholders may sand the duly filled forms by email to Skyline at
sdmin@skyimeria.com. This will enable the members io receive the Annval Repor for FY
2025-26 and the AGHM Nolice alaciranically,

Members will have an opporiunity 1o casi their voteds) remotely on the businesses as set forth
in the Mofice of the AGM through remote a-voling. The manner of remode a-ofing for
members holding shares indemalenalissd made, physical mode ard members who have nol
registened their email addresses will ba provided in the Notice of the AGM. The fackity for e-
voking will &lso be provided during the AGM, Members atiending the AG3 who have nof casi
thair vobes through remodes e-voling, will be able o vote during the meating.

This Molice is being issued for the information and bersfit of all the Membsrs of the Campany
and In compliance with the applicable crculars of the Ministry of Corporate Affaire and the
SEBI

The shareholders may contact the Company’s Share Transfer Agent i.e: Skyline Finencial
Senvices Private Limited D — 1534, Firsl Floor, Okhla Indusinal Area, Phase - [, New Dalhi-
110020 Ted: 01140450453 E-mail: adminid@skylinerta.com

For Seasons Textiles Limited

Sdi-

Saurabh Arara

Company Secretary & Compliance Officer

Place : New Delhi
Deate ; Juby 16, 2026

SMALL INDUSTRIES DEVELOPMENT BANK OF INDIA

1s! Floor, Atma Ram House, 1 Tr'II'I-"n y '.1r:|r-_1 Mew Dethi-110001,

SYMBOLIC POSSESSION NOTICE (For Immavable property)

[See Rule-B(1) of the Security Interest (Enforcement) Rules, 2002]
Whereas The undersigned being the authorised officer of the Small Industries
Development Bank of India (SIDBI), a corporation esiablished under the Small
Industries Development Bank of India  Act, 39 of 1988 and having its Head Office at
"SIDEI Tower', 15, Ashok Marg, Lucknow 226001 and a branch office at 151 floor, Alma
Ram House, 1, Tolstoy Marg, New Delhi - 110001, under the Secuntisation and
Reconstruction of Financial Assets and Enforcement of Secunty Interest Act, 54 of
2002 {the Act) and in exercise of powers conferred imder Section 13{12) read with rule
3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
March 03, 2025 calling upon the bormowerhypathecatoriguarantor' mortgagor i.e. Mis
Sharda and Ravit Polymers, to repay the amount mentionsd in the nofice being Rs.
2,37,85,061/- (Rupees two crore thirty seven lakh eighty five thousand sixty one
only) togather with interast from March 03, 2025, in 60 days from the date of recaipt of
the said notice.

The bomower'hypothecator’guarantor’morigagor having failed to repay the amount,
notice is heraby given o the borrower MartgagorGuarantar Le. Mis Sharda and Ravit
Polymers and the pubfic in general that the undersigned has taken Symbolic
possession of the property described herein below in exercise of powers conferred on
himiher under sub section (4) of Section 13 of the Act read with rube & of the Security
Interest (Enforcemant) Rules, 2002 on this 13th day of July 2026,
The borrower/guaraniors in particular and the public in general is haraby cautionad not
{0 deal with the property and any dealings with the property will be subject fo the charge
of the Small industries Developmeni Bank of India for an amount
Rs. 2,37,85,061/- (Rupees two crore thirty sevan lakh eighty five thousand sixty
oneonly) andinteresttherson.
The borrower's attention is invited to the provisions of sub-section (3) of section 13 of
the Act inrespect of time available, to redeem the secured assets

Description of the Immovable Property
First charge by way of equitable mortgage of SI0BI in respect of the immovable
properties situated at Plot No. 734, Sector 88, 1IE, SIDCUL, Handwar, Uttarakhand-
248403 admeasuring an area of 300 sguara meter butted and boundad by: Narth-30
meier wids road, East: Plot Mo, 73, West 24 meter wide road, South: 24 meder wide
road
Togethear with all buitding and structures theraon and all plant and machinery attached
fo earth or permanenily fastenad to anything attached to earth; both present and future.

Date: July 13, 2026 Sdi- Authorised Officer
Place: Haridwar, Uttarakhand  Small Industries Development Bank Of India

Y sidbi

SMALL INDUSTRIES DEVELOPMENT BANK OF INDIA

151 Floor, Alma Ram House, 1, Tolstoy Marg, New Dethi-110001.

Website — www. sidbiin

PHYSICAL POSSESSION NOTICE ({for immovable property)

[See Rule-B{1) of the Security Interest (Enforcement) Rules, 2002]
Whereas The undersigned being the authorised officer of the Small Induslnes
Development Bank of India (SIDBI), established under the Small Indusihes
Devetopment Bank of India Act, 1985 (39 of 1989) and having its Head Office at 'SIDEI
Tower' 15, Ashiok Marg, Lucknow 226001 and a branch office at SARE, 1st floor, Atma
Ram House, 1, Tolstoy Marg, Mew Delhi — 110001, under the Securtisation and
Reconstruction of Financial Assels and Enforcement of Securty Interest Act. 2002(54
of 2002) (the Act) and in exercise of powers conferred under Section 13(2) read with
rule 3 of the Securty Interest (Enforcement) Rubes, 2002 ssued a demand notice dated
April 07, 2022 calling upon the bormower Mis Kumad Pharma, and the guaraniors Shn
Kumad Fanjan, Shri Madhurendra Pathak and Smi. Misha Pathak torepay the amount
meantioned in the said notica being Rs. 2,37,07 568 (Rupees Two Crora Thirty Seven
Lakh Saven Thousand Frve Hundred and Sixty Eight) together with interest as on
February 17,2022 in60 days from the date of receipt of the said notice.

The borrower and the guarantors having failad to repay the amount, notice is henety
given to the bomower and the pubSc in general that the undersigned has faken
possassion (Physical) of the property describad herein below in exercisa of powers
confeerad on hir under sub section (4} of Section 13 of the Act read with rule & of the
Security Interes! (Enforcement) Rubes, 2002 o this 14th day of July of the year 2026,
The borrower and the guarantors in particular and the pubdic in general is hersby
cautionad not 1o deal with the property and any dealings with the property will be subject
to the charge of the Small Industries Development Bank of India for an amount RS,
2,37,07,568 {Rupees Two Crore Thirty Seven Lakh Seven Thousand Five Hundred
and Sixty Eight) and interest thereon,
The borrower's altention is invited fo the provisions of sub-seclion (8} of section 13 of
the Acl. inrespect of fime available, to redeem the secured assets

Description of the Immovable Property
Allthose piece and parcel of land bearing Khata No. 354 (Fasli 1394 to 1388) khasra
No. 83 Min, measuring 0.0866 hectarre situated at Central Hope Town, Pargana
PAchwa Doon, Tehsil Vikas Magar, Distt. Dehradun, Uttarakhand bulted and
bounded by: North: Land of others, East: Land of Shaheed, West Land of athers, South
-11.95 Meter Wide
Road together with &l building and structures therson and plant and machineny
altached to earth ar permansntly faskened to anything attached to earth

Date; 14.07.2026
Place: Dehradun

Sdi- Authorised Officer
SMALL INDUSTRIES DEVELOPMENT BANK OF INDULA

epaper.financialexpress.mn'. .

New Delhi




